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(d) The™Matfer has been reported
to the local authorities by our High
Commisgion, and efforts are being
made by them to recover the missing
six films.

Exchange of Fire between Israeli and
Egyptian Forces

6299. SHRI J. MOHAMMED IMAM:
SHRI N. K. SOMANI:
SHRI N. SHIVAPPA:
SHRI GADILINGANA
GOWD:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Israeli anq Egyptian
forces induldged in a serious artiliery
exchange across the Suez Canal on
the 21st March, 1968;

(b) whether the Government of
India have taken a serious view of
these happenings in West Asia; and

(c) whether these developments
were discussed with the heads ofw

diplomatic missions of the West Asian =~

countries in New Delhi?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMAT] INDIRA GANDHI): (a)
Yes, Sir.

(b) Yes, Sir.

(¢) The Heads of Arab Missions
in New Delhi are in contact with
the Ministry of External Affairs re-
garding developments in West Asia,

Soviet Warships visit to Indian Ports

6301. SHRI N. SHIVAPPA:
SHRI N. K. SOMANI:
SHRI S. K. TAPURIAH:
SHRI H. AJMAL KHAN:
SHRI GADILINGANA

GOWD:
SHRI M. L. SONDHI:

" 'Will the Minister of DEFENCE be
Pleased 1o state:

(a) whefher USSR warships
fitted with nuclear devices are likely
{o visit Indian ports;

Commigsioner of Jorhat
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. (b) whather the attention of Gov-
ernment has been invited to a press-
report published in the “Hindustan
Times” on the 22nd March, 1068 in-
this regard; and

(e) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Three:
ships of the USSR Navy are on a
goodwill visit to India. So far as -
known none of the ships is fitted with
any nuclear device.

(b) and (c¢). Yes, Sir. It is cus-
tomary for Naval ships of friendly
countries to pay goodwill visits and"
there is, therefore, nothing unusual
about this visit,

12.12 hrs.

CALLING ATTENTION TO MATTER:
. IOF URGENT PUBLIC IMPOR-
TANCE

EscAPE OF MR. SHAH SYED HUSSAIN
MunicrPAL COMMISSIONER  OF
JORHAT TO EAST PAKISTAN

SHRI R. BARUA (Jorhat): Sir, I
call the attention of the Minister of"
Home Affairs to the following matter
of urgent public importance and re-
quest that he may make a statement
thereon:

“The reported escaping of Mr.
Shah Syed Hussain, Municipal
Commissioner of Jorhat (Assam)
who was involved in the “Joint
Conspiracy case’ to East Pakistan.”

THE MINISTER OF HOME AF-.
FAIRS (SHRI Y. B, CHAVAN): Mr.
Speaker, Sir, On 19th March, 1968 I
had made a statement in this House
about the recovery of a plastic bomb,
etc., at village Paninora, P. O. Tita-
bar, in District Sibsagar of Assam
and the arrest of geveral persons in
that connection In the course of my
replies to questions I had indicated

that some persons wanted by the

police were absconding. One such-
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[Shri Y. B. Chavan]

person is Shah Syed Hussain, a Com-
missioner of Jorhat Municipality. He
has not so far been arrested. The
Government have seen reports in the
press alleging that he has escaped to
East Pakistan. The Government have
no reliable information in this re-
gard. The police are making all
efforts to apprehend the persons
wanted in the case,

‘SHRI R. BARUA: This is a very
' gerjous case; they wanted to have an
independent Government in Assam
and it was also said that Shah Syed
Hussain was the brain behind the
whole show. It is also known from
‘the statement of the hon. Minister
that the underground activities of
these people were there for about a
year. How is it that Shah Syed Hus-
sain, a known person, could go away
from Jorhat and, according to relia-
ble quarters, was seen in Shillong a
few days ago? I want to know what
the Government is going to do; could
‘ they not assist, with an investigating
cell there, with their machinery, so
- that the real thing is found out and
: such persons are caught in due time?

SHRI Y. B. CHAVAN: Ag I said,
I had myself expressed anxiety about
the seriousness of the problem, of
the case, and the Assam Government
has taken the investigation very ener-
getically and we are kept informed
from time to time about it.

SHRI RANGA: (Srikakulam): A
. cell of your own.

SHRI Y. B. CHAVAN: T am com-
ing to that. As far as investigations
are concerned, the hon. Member may
know because he ig qQuite an experi-
enced person in thig matter; the ad-
ministration ultimately will have to
be undertaken by one agency; the
other agencies can be of assistance the

. othér persons can be of assistance.
* We are always willing to -give any
assistance and we are doing that.

SHR; NATH PAI (Rajapur): Mr.
Speaker, Sir, gpart from the disap-
- pearance -ang the alleged defection of
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Shah Syed Hussain to Pakistan, we
are also informed—of course the stock-
in-trade reply of the Government
will be: “these are press reports and
we should not go by them,” but nor-
mally 99 per cent of it prove to be
right, end that is our only source of
information—that the so-called C-in-
C of the underground forces and also
the ‘Foreign Minister’ are in Peking
and this has all led to the disaffection
of the official of the Assam Govern-
ment—the Commissioner of Jorhat
Municipality— (Interruption)—I  am
only quoting his famous term tbe
local self-government of Assam—that
was the phrase he used.

SHRI Y. B, CHAVAN: You see
the term Municipal Commissioner i9
likely to be misunderstood by you
and I possibly. It is the equivalent
of the Municipal Councillor.

SHRI NATH PAI: I mean to say I
stand corrected. Now, he was an
office-bearer of the local self-
government in Assam. Mr. Speaker,
all this shows that those elements
and those forces Wworking for
the separation of Assam from
India, far from being curbed by the
Government, are gaining new stren-
gth every day. All these things need
to be taken together. The only reply
I will get is that energetic investiga-
tions are being carried on. If we see
any energy, it is on the part of those
anti-national, Separatist, fissiparous
tendencies. Ig it not a fact that this
particular individual has been a mem-
ber of a certain political party? Since
you have directéd that we should not
name the parties, I.am following that
injunction as usual, but one need not
name it; it is so clear. Is it not a fact
that it has been associated with the
movement in Assam for the separa-
tion, not for just a few months but
for ‘more than 3 year? What was ‘the
Intelligence Department of the Gov-
ernment of India doing: when all
these elements can carry on these
activities, can leave India when they
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like and come back when they like?
All these things have to be taken
together, in their totality. Mr.
Chanan is smiling, ang will say,
“What can I do?” we want something
more by way of conviction that Gov-
ernment can prevent them, curb them
and master them; not just say, “we
are watching and observing them.”

SHRI Y. B. CHAVAN: [; it not men-
ly that passive role of watching and
supervising things. This particular case
was not merely investigated. The re-
sults have been achieved on the ini-
tiative of the police authorities them-
selves in Assam. Unfortunateiy, the
hon. Member was not present here
when this question was discussed
here.

SHRI NATH PAI: I have been fol-
lowing that.

SHRI Y. B. CHAVAN: I am very
glad you are doing that. I have said
that it was on the initiative of the
police that they unearthed this plot
and arrested those persons. It was not
just an accident that the culprits came
into thejr hands.

As far as the other aspect is con-
<erned, I have myself given the infor-
mation that the Naga hostiles are
only in touch with China, but some
of them are in China and they are
trying to get weapons there. The
Prime Minister has also said yesterday
that it is something which is against,
which is inconsistent with, our agree-
ment with them.

This 15 the basic assessment. The
Government have already taken steps,
and we are taking steps on this.

SHRI NATH PAI: ‘The specific ques-
tion was whether this man was not
assoclated with the separatist move-
ment since the beginning of 1967 and
also a member of a particular political
party; whether the Intelligence De-
partment knew it.
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SHRI Y. B. CHAVAN: I myself
have said here that they were mem-
bers of the Communist Party (Marxist.
And the Communist Party (Marxist)
have also come out with the statement
that they have expelled them from
their party. Naturally we had suspi-
cions that they were in touch with
these eliments from 1967 onwards.
That is why we were watching them
and as a result, these things could
be unearthed.

SHR] CHENGALRAYA NAIDU
(Chittor): Though the police knows
that he hag got a hand in this plot,
because he is related to a Minister
they are afraid to arrest him and he
was allowed to go to East Pakistan.
Is our Home Minister so helpless that
the State Police so helpless that the
State Podlice were not able to arrest
him though they know him and they
allowed him to go to Pakistan?

SHRI Y. B. CHAVAN: I think the
hon. Member is making very sensa-
tional statements. 1 do not think he
is related to any Minister. I do not
think the hon. Member is right in that
statement,

oy ot s (asafafior)
Aqq ¥ wEard § g @aT o ¢ fE
Mg @ag gda wifpely 17 § war
qEIT ¥ @ § AOfyeny g §
ag ATAFTE Ay § e waT ag agr 07
gy § ? wtatw ¥ stvaY ar faa
FTT B FTa T ¥ g gt oTfipe 17
¥ o w2z oI o @ g, W WA
I 99 ¥ wfasresar & fag o
atfeesta & agi A s & faats
TN FTT A AN 67 7€ FA &
faq vk saw Izqfr ?

SHRI Y. B. CHAVAN: The hon.
member wants to know whether we
had asked the Pakistan Gevernment
about these people who have cros-
sed across the border. My informa-
tion is, we have no confirmation whe-
ther he hag crossed across the border.
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oft ot wO ¢ T ward
g A wd & @z gwie 3
T FTMT F gA AR W qwr § 7
SHRI Y. B, CHAVAN: In this mat-
ter, you do not make enquiries of the
Palkistan Government like this. Are

we expecting them to gay yes or no to
this matter?

ot aw e A A 7
SHRI M. L. SONDHI (New Delhi):
According to the Tashkent spirit.

SHRI Y. B, CHAVAN: So far as this
particular matter is concerned, there
is na. occasion to think about it, be-
cause we have yet no confirmation
whether he has crossed across the bor-
der,

= oo SRR 0 F 3w ae
F gE wrT ¥ qg W qer § o w3
qTfeata ¥ W ¥ gAY Aw H qlan
FTW X qT 71 72Z & JrAY 8, Al
1 F@TL g&{t tfomeara i qgi a7 ga-
uE F fads aurEm T a1 wfEar
LA s

SHRI Y. B. CHAVAN: It is a sug-
gestion for action.

12.22 hrs. v

QUESTION OF  PRIVILEGE
AGAINST CHAIRMAN OF
THE S.T.C.

ot ware wret e (feeet we)
sl WiET, & i A wtar ¥ fraw
222 & wrpty fadqifasc o gy
<O W ¥ wtad @At W § )
wemy @z Zfer weRww & weaw,
sraffe fte q2w, ¥ fawg & ) v
fir w9 ®Y 71w 8, ©¥ @ & At
wTw, @ AN @2w, ¥ e e
wHRwr & X F v Wi gr ate
afY, wihw aTY, (7 v ¥ o ange o
w1 R vt & fe 15wy w2
“'w‘m‘“jl‘w’ ﬁ!w%’
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Privilege 1950+
9 TG §9q & FIRATHAH S ATEL ATAT &
frg &< fipat mat, frw g ¥ 30,000
a1 geats  shwT frar o
1 foat mat i fom g @ Rz 3fen
PRI & woqw, s w2, §@ AW
Fug g s M o @ &)
TINT weem, A WA 929, ugo
o &t ¥ wraey ¥ 7§ T €7 w7
FoR AR g ¢

J9 TdHo o !ﬁ'o%m,’ﬁ
R, T AR gut fir ag dug wer
To Zo Hro & Wyl & qui-wmr
FW &, I ITW &7 AT geew w
o frat, 3 ) ey Y Sifre w1
oA AREw uw aty ggHelats Ay
3T ¥ 1 97 77t o form dew H s gy
A, N @ F et ¥ IT I H IA
a1 g5 2rem foar ot 5 f& alg
TFo ZTo Hlo F TRl & I & oY
To =T H FEY @Y, TNET R
ag 7 wfgde ¥ uta ¥ faemr a18aT § )
wrafly weer & wgr e g & faed
1 A& AL 4 | TG NG A qIA A
A wee, Y 19717 92w, ¥ faeeht
A =g § = 9 7€ ar7 Fifow
T

29 WA, 1968 F1 TE AT7
79 % qArEra ot g€ 1 7we Do o
#F wead, = 2w, ¥ At g w
gt fr fom 9917 Al gt qEw
fretad & a7 3 aft § Ygwr
T & g 7 T Nfag) & swwar g
fie o wfewTd w1 fodl S & o &
e w1 ¥ gw § ot e
wrE gHawgHT § o fdy arvte e
¥ 9w AT 57 oy gw § 1 & g oy T
g fe it o
fe Aoerdt wifig, ot Wifwg, s
oy Ay, i, sdifs ¥ s
¥ 3% wtwhir aeeg W el wit §



